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FINAL ORDER No. A/31084-31085/2018 

 
[Order per: M.V. Ravindran] 
 

   These two appeals are filed by the Revenue against 

Orders-in-Appeal No.  71/2009– (H-II) S. Tax dated 20.10.2009 & 

Order-in-Appeal No. 41/2010– (H-II) S. Tax dated 20.04.2010. 
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2.  When these matters were called out, both sides submit 

that the Revenue’s appeals are against the impugned order on 

allowance of out-door catering services and general insurance 

services. 

 

3.  On perusal of records it is noticed that the amounts 

involved in these appeals filed by Revenue are less than Rs. 20 

lakhs. Accordingly, as per the new litigation policy of the Government 

of India, the appeals stands dismissed. 

 

4.   Appeals stands dismissed as the amount being less than 

Rs. 20 lakhs.  

(Order pronounced and dictated in open court) 
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